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INTRODUCTION

I, The Chairman, Committee on Public Accounts, having been authorised by
the Committee to present  this Report,  on their  behalf  present  the Thirty Sixth
Report on Action Taken by Government on the Recommendations contained in
the Second Report of the Committee on Public Accounts (2006-2008).

The Committee considered and finalised this Report at the meeting held on
12th July, 2023.

SUNNY JOSEPH,  
Thiruvananthapuram, Chairman,
10th August, 2023. Committee on Public Accounts.

  

                                                

  



REPORT

This  Report  deals  with  the  action  taken  by  Government  on  the

recommendations  contained  in  the  Second Report  of  the  Committee  on  Public

Accounts (2006-08).

The  Second  Report  of  the  Committee  on  Public  Accounts  (2006-08) was

presented to the House on 26th September, 2006.  The Report contained fourteen

recommendations relating to Local Self Government Administration (Panchayat)

Department.   The  Report  forwarded  to  Government  on  7-3-2008  seeking  the

Statements of Action on the recommendation contained in the Report and the final

reply was received on 16-8-2022.

The  Committee  examined  the  Statements  of  Action  received  from the

Government  at  its  meeting  held  on  2-1-2013,  27-12-2018 and  16-11-2022 and

decided not to pursue further action in the light  of the replies furnished by the

Government.  These recommendations and Government replies are incorporated in

this Report.

LOCAL SELF GOVERNMENT DEPARTMENT (PANCHAYATH)

Recommendation

(Sl. No.1, Para No. 4)

The Committee finds that the schemes sanctioned by Government in 1989

with  an  aim  to  generate  additional  gainful  employment  in  rural  areas  under

agriculture sector and create assets that could provide benefits to the participant

farmer was a total  failure.   Apart  from the purchase of agricultural  implements

worth  ₹1,22,87,000  nothing  tangible  had  been  achieved  either  in  income

generation or asset creation.  The reasons attributed for the failure of the scheme

are absence of an effective monitoring system in the implementation of the scheme,

lack of proper idea on micro level planning for agriculture, limited acceptance of

wage  employment  programme  by  the  farmers  due  to  unattractive  rate  of

government subsidy, lack of co-ordination between the Agriculture Department and

the panchayats and absence of operational  guidelines etc.   Out of  ₹ 4.4 crores
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earmarked  for  the  scheme  4.38  lakh  had  been  released  to  Local  bodies.₹
Utilisation certificate with regard to the expenditure incurred under the scheme had

not  been  furnished  by  the  panchayats.   No track  of  the  money expended was

maintained by the LSGD at the higher level or the panchayats at the lower level.

Since all the unspent balance with the panchayats was credited to the government

in 2003 the details of expenditure under the scheme could not be worked out at

present.  The Committee understands that not only in the instant case but also in

other  cases  the  LSGD  is  experiencing  similar  problems  while  implementing

schemes  of  other  administrative  departments  through  panchayats.   Hence,  the

Committee  recommends that  the responsibility  of  proper guidance,  financial  as

well  as  operational  during  the  implementation  of  schemes  under  decentralised

planning  should  invariably  be  assigned  to  the  concerned  administrative

departments.   Effective  monitoring  and  strengthening  of  the  activities  coming

under the scheme should also be entrusted to the department.

Recommendation

(Sl. No.1, Para No. 5)

The Committee points out that under the decentralised planning lots of funds
are being released to Panchayats under various schemes.  Often lack of  proper
monitoring  in  the  utilisation  of  the  funds  creates  problems  in  maintaining  the
accounts  accurately.   The  Committee,  therefore  recommends  that  utilisation
certificates with regard to the funds spent should be insisted in such schemes as in
the case of central schemes.

Action Taken

At the time of implementation of this scheme, LSGIs have no administrative
control over Agriculture Offices.  And even though the scheme was implemented
through  LSGIs,  officials  of  the  Agriculture  department  in  the  field  level  ie.,
Agriculture Officers  could not implement  the scheme as  visualised in  the state
level because the guidelines issued by the Agriculture department in this regard
was impracticable.  The LSGIs could not have deviated from that guidelines and
implement the scheme as per the requirements of their locality.
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The instructions for utilisation certificate by LSGIs with regard to the plan

funds spent through them by various state departments are to be issued either by

Planning & Economic Affairs or Finance department.

Recommendation

(Sl. No.2, Para No. 9)

The Committee observes that in the Maithree Housing Scheme launched by

the KSHB, by bringing the Local Self Government Department Institutions also

under the definition of philanthropic institutions, panchayats were enabled to reap

the benefit of providing houses for economically weaker section of the society for

lesser contribution.  In fact the panchayats were able to subscribe for 2 houses @

of  12,500 as at that time they had the power to sanction  30,000 per house as₹ ₹

grant.  The Committee appreciate the Panchayats for availing the benefit.  But at

the same time, the fact remains that due to over subscription by the institution, the

Kerala State Housing Board was not able to meet the demand and around 2000

houses are yet to be completed.  So also due to the overwhelming participation of

the Local  Self Government  Institutions,  other philanthropic institutions /  NGOs

were edged out of the scheme.  The Committee would like to point out that the

involvement of LSGD institution in the Maithree Housing Schemes, the Scheme

had  been  fully  made  Government  sponsored  Scheme  thereby  Preventing

channelising  of  outside  funds  into  the  scheme.   The  Committee  desires  to  be

informed whether the remaining 2000 houses had been completed and handed over

to the beneficiaries.

Action Taken

The  LSGIs  have  deposited   173.33  crores  for  1,34,968  beneficiaries  in₹

KSHB under Maithry Annuity Scheme from 1997-98 to 2000-2001.   Board had

sanctioned installments to all eligible persons identified by the LSGIs upto 31-3-2006

and did not continue the scheme thereafter owing to paucity of fund.
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Recommendation

(Sl. No.3, Para No. 12)

The Committee observes that the District Panchayat, Kottayam implemented

an insurance scheme in 1998 against Government orders and spent  28.56 lakhs₹

as first premium for insuring 3647 girls belonging to Scheduled Caste / Scheduled

Tribe community.

Action Taken

District  Panchayat,  Kottayam implemented  an  insurance  scheme in  1998,

without  any previous  consultation or  obtaining any  sanction from Government.

The scheme was named as 'Kanyavivah'.   The scheme was intended to provide

insurance coverage to one of the parents of girls belonging to SC/ST studying in

standard 1st to 3rd.  Under the scheme, the parent would be insured by LIC of India

(LIC) for an assured sum of  10,000 payable to the girl on attaining 21 years of₹

age.  The Panchayat spent  28.56 lakhs as first premium for insuring 3647 girls₹

belonging to Scheduled Caste / Scheduled Tribe Community.  When the scheme

was  discussed  by  the  District  Planning  Committee  the  then  District  Collector

objected its implementation.  Government have also directed the District Panchayat

to keep the implementation in abeyance pending the receipt of more details to take

a decision.  Ignoring the objection of the District Collector and the stay order of the

Government  the  District  Panchayat  went  ahead  with  the  scheme  which  had

benefited the LIC and its agents only.  The decision of the District Panchayat was a

conscious decision knowing well its financial impropriety.  All these procedures

was done without permission from Government.

On the basis of report of C&AG for the year ended 31-3-1999, a Vigilance

Enquiry was ordered on the irregularities on the implementation of the scheme.
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Recommendation

(Sl. No.3, Para No. 13)

The  Committee  understands  that  in  the  light  of  the  irregularities  in  the

implementation of the scheme that came to notice later, Government had ordered a

Vigilance  Enquiry  into  the  matter.   The  Committee  desires  that  the  Vigilance

Enquiry be completed immediately  and  the outcome of  the  enquiry  and action

taken there on by Government be intimated to the Committee.

Action Taken

The C&AG raised audit objections in its report for the year 31-3-1999 against

the scheme named 'Kanyavivah'  implemented by District  Panchayat,  Kottayam.

Subsequently a  Vigilance Enquiry was ordered in  the matter  and the following

were placed as Suspected Officers in the Vigilance Report dated 31-5-2004.

1. Abraham Mathew, Former District Panchayat President, Kottayam.

2. Sri. C. K. Kuttappan, Former District Panchayat Secretary, Kottayam.

3. Sri. K. K. Ponnappan Achari, Former District Panchayat Secretary, Kottayam.

After obtaining the opinion of Legal Adviser, the Vigilance has recommended

that  no  action  against  the  suspect  officers  is  necessary  as  they  have  made  no

wrongful loss to Government, but the suspect officers have acted only lawfully in

accordance with the decision of  the majority members  of  the District  Planning

Committee.  It was also recommended that the insurance scheme may either be

revised or take steps to realize the amount from the LIC.

When the matter was taken up with the Divisional Officer, LIC, Kottayam,

the Branch Manager, LIC, Kottayam, Kerala turned down the request reasoning

that  at  least  three  consecutive  years  of  premium has  to  be  paid  for  making  it

eligible for surrender value.

Further Government has addressed the Zonal Manager, LIC, Chennai to look

into the matter leniently and give directions to the Divisional Manager, Kottayam
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to refund the amount which was remitted by the District Panchayat Kottayam as

premium of 'Kanya Vivah Scheme'.  The Zonal Manager has informed that all the

3647 individual policies  stand lapsed since no further  payment  was made after

payment of first year premium.  Therefore they are not in a position to consider any

re-payment under these policies.  Though the action of Suspect Officers have not

caused  any  wrongful  loss  to  Government,  it  was  clear  that  the  decision  for

implementation of scheme by the District Panchayat caused loss to Government.

Therefore  the  Secretary  of  the  District  Panchayat,  Kottayam  was  directed  to

recover the amount of  28.56 lakhs with interest from the members of District₹
Panchayat who granted sanction to implement to Kanyavivah Scheme ignoring  the

direction from Government and the objection raised by the District Collector in the

District Planning Committee meeting.

On the basis of representation received from one of the members of the District

Panchayat, Government have again examined the matter.  The Hon'ble Chief Minister

has ordered to place the matter before the Council of Ministers on 24-2-2016 since it

may not be proper to realize the loss from the members of the District Panchayat only

because of the fact that they could not effectively implement the project.  Accordingly

the matter was placed before the Cabinet on 2-3-2016 as Item No.8722 and it was

decided to write off the loss.

But the order was not issued in view of Model Code of Conduct of Assembly

Election in force.  After the Ministry assuming charge, the case was submitted as

an item to the Cabinet Sub Committee constituted for review of decision taken by

the Council  of  Ministers  from January 16 to  April  2016.   In  the case of  Item

No.8722 of 2-3-2016, the Cabinet Sub Committee ordered to recover the amount

from  the  members  of  District  Panchayat,  Kottayam.   Based  on  the

recommendations in the Vigilance Report, PAC recommendations and Cabinet Sub

Committee decision, Government issued order No. G.O.(Rt) 649/2018/LSGD dated

8-3-2018 directing Panchayat Director to recover the amount of  28,55,588₹  with

12% interest from the members of District Panchayat during the period 1997-98.
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Further recommendation on 12 & 13

പ്രസ്തുത ഖണണ്ഡികകളണ്ഡിന്മമേലുള്ള തമദ്ദേശസസ്വയയംഭരണ വകുപണ്ഡിനന്റെ മേറുപടണ്ഡി പരണ്ഡിഗണണ്ഡിച
സമേണ്ഡിതണ്ഡി  മകകോട്ടയയം  ജണ്ഡിലകോ  പഞകോയതത്ത്  'കനനകോവണ്ഡിവകോഹത്ത്  '  പദ്ധതണ്ഡി  നടപണ്ഡിലകോകണ്ഡിയതണ്ഡിനല
അപകോകത  മൂലയം  സര്കകോരണ്ഡിനത്ത്  നഷയം  വന്ന  തുകയകോയ  28,55,588  രൂപ  (12%  പലണ്ഡിശ
ഉള്നപനട),  1997-98  കകോലയളവണ്ഡിനല  ജണ്ഡിലകോ  പഞകോയതത്ത്  അയംഗങ്ങളണ്ഡില്  നണ്ഡിനയം
ഈടകോകണനമേന്ന സര്കകോര് ഉതരവണ്ഡിമന്മേല് സസ്വസ്വീകരണ്ഡിച നടപടണ്ഡിയുനട നണ്ഡിലവണ്ഡിനല സണ്ഡിതണ്ഡി
സയംബനണ്ഡിച വണ്ഡിശദകോയംശയം ലഭനമേകോക്കുവകോന്  നണ്ഡിര്മദ്ദേശണ്ഡിച.

Action Taken

മകരള നണ്ഡിയമേസഭയുനട പബണ്ഡികത്ത്  അകക്കൗണത്ത്സത്ത്  കമണ്ഡിറണ്ഡി  (2019-21)യുനട  (2006-08)  2- ാാമേതത്ത്
റണ്ഡിമപകോര്ട്ടണ്ഡിനല  ഖണണ്ഡിക  നമ്പര്  12,  13  എന്നസ്വീ  ശണ്ഡിപകോര്ശകളണ്ഡിമന്മേല്  അധണ്ഡികവണ്ഡിവര
മസ്റ്റേറത്ത്നമേന്റെത്ത്  നല്കണനമേന്നത്ത്  സമേണ്ഡിതണ്ഡി  നണ്ഡിര്മദ്ദേശണ്ഡിചണ്ഡിരുന.   ഇതുമേകോയണ്ഡി  ബനനപട്ടത്ത്  ചുവനട
മചേര്ക്കുന്ന വണ്ഡിഷയയം ബഹ. പബണ്ഡികത്ത് അകക്കൗണത്ത്സത്ത് കമണ്ഡിറണ്ഡിയുനട പരണ്ഡിഗണനയകോയണ്ഡി സമേര്പണ്ഡിക്കുന.

മകകോട്ടയയം ജണ്ഡിലകോ പഞകോയതത്ത്, 1997-98 വകോര്ഷണ്ഡിക പദ്ധതണ്ഡിയണ്ഡില് 1,2,3 കകോസുകളണ്ഡിനല
എസത്ത്.സണ്ഡി.,  എസത്ത്.ടണ്ഡി.  വണ്ഡിഭകോഗതണ്ഡില്നപടുന്ന 3647  നപണ്കുട്ടണ്ഡികള്കത്ത്  (SC:3318 ST:329)
ഓമരകോരുതര്ക്കുയം  600  രൂപ മുതല്  900  രൂപ വനരയകോയണ്ഡി ഇന്ഷസ്വറന്സത്ത് പ്രസ്വീമേണ്ഡിയയം തുക
കുട്ടണ്ഡികളുനട രക്ഷകര്തകോവണ്ഡിനന്റെ മപരണ്ഡില് ലലഫത്ത് ഇന്ഷസ്വറന്സത്ത് സസ്വീമേകോയണ്ഡി അടചത്ത് കുട്ടണ്ഡികത്ത് 21
വയസകോകുമമ്പകോള് 10,000 രൂപ തണ്ഡിരണ്ഡിനക നല്കുന്ന പദ്ധതണ്ഡി 'കനനകോവണ്ഡിവകോഹത്ത് ' എന്ന മപരണ്ഡില്
ആവണ്ഡിഷ്കരണ്ഡിചണ്ഡിരുന.  പദ്ധതണ്ഡിയണ്ഡില് ആദന വര്ഷ പ്രസ്വീമേണ്ഡിയമേകോയണ്ഡി 28.56 ലക്ഷയം രൂപ ലലഫത്ത്
ഇന്ഷസ്വറന്സത്ത് മകകോര്പമറഷനത്ത് മകകോട്ടയയം ജണ്ഡിലകോ പഞകോയതത്ത് 22/01/1998-നല 17-ാം നമ്പര്
തസ്വീരുമേകോന പ്രകകോരയം  നല്കുകയുണകോയണ്ഡി.   അന്നനത ജണ്ഡിലകോ  ആസൂത്രണ സമേണ്ഡിതണ്ഡി  പദ്ധതണ്ഡി
നടപണ്ഡിലകോക്കുന്നതണ്ഡിനത്ത്  അയംഗസ്വീകകോരയം  നല്കണ്ഡിയണ്ഡിരുന.   10-2-1998-ല്  ആസൂത്രണ
സമേണ്ഡിതണ്ഡിയണ്ഡില് ജണ്ഡിലകോ കളക്ടര് പദ്ധതണ്ഡിനയ എതണ്ഡിര്ക്കുകയുണകോനയങണ്ഡിലുയം 30-3-1998-നല ജണ്ഡിലകോ
ആസൂത്രണ സമേണ്ഡിതണ്ഡി ജണ്ഡിലകോ കളക്ടറുനട എതണ്ഡിര്പത്ത്  തള്ളണ്ഡികളഞത്ത് പദ്ധതണ്ഡി നടപണ്ഡിലകോകകോന്
നണ്ഡിര്മദ്ദേശണ്ഡിക്കുകയുണകോയണ്ഡി.  തുടര്ന്നത്ത് ഒരു വര്ഷനത പ്രസ്വീമേണ്ഡിയയം ജണ്ഡിലകോ പഞകോയതത്ത് ലലഫത്ത്
ഇന്ഷസ്വറന്സത്ത്  മകകോര്പമറഷനണ്ഡില്  ഒടുക്കുകയുണകോയണ്ഡി.   തുടര്  വര്ഷങ്ങളണ്ഡിനല  പ്രസ്വീമേണ്ഡിയയം
അടക്കുന്നതണ്ഡിനത്ത് പദ്ധതണ്ഡി സണ്ഡില് ഓവര് മപ്രകോജക്ടകോയണ്ഡി മേകോറണ്ഡി നവച.  പദ്ധതണ്ഡിയുമേകോയണ്ഡി തുടര്ന്നത്ത്
മുമന്നകോട്ടത്ത്  മപകോകുന്നതണ്ഡിനത്ത്  സര്കകോര് അനുവകോദയം  വകോങ്ങകോന്  30-10-1998-ല് മസ്റ്റേറത്ത്  നലവല്
എക ത്ത്സര്ട്ടത്ത്  കമണ്ഡിറണ്ഡി  ജണ്ഡിലകോ  പഞകോയതണ്ഡിമനകോടത്ത്  നണ്ഡിര്മദ്ദേശണ്ഡിക്കുകയുണകോയണ്ഡി.   സര്കകോര്
അനുമേതണ്ഡി  ലഭണ്ഡികകോതണ്ഡിരുന്നതണ്ഡിനകോല്  തുടര്  പ്രസ്വീമേണ്ഡിയങ്ങള്  അടയകോന്  ജണ്ഡിലകോ  പ ഞകോയതണ്ഡിനത്ത്
സകോധണ്ഡിചണ്ഡില.   തുടര്ചയകോയ  3  വര്ഷങ്ങളണ്ഡിനല  പ്രസ്വീമേണ്ഡിയയം  ഒടുകത്ത്  വരുതണ്ഡിയകോല്  മേകോത്രമമേ
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ലലഫത്ത് ഇന്ഷസ്വറന്സത്ത് മകകോര്പമറഷന് ഒടുകണ്ഡിയ തുക/സറണര് വകോലല്യുവയം (Paid Up Value)
മേറത്ത്  നബനണ്ഡിഫണ്ഡിറ്റുകളുയം  മപകോളണ്ഡിസണ്ഡി  ഉടമേയത്ത്  ലഭനമേകോക്കുകയുള്ളൂനവന്നതകോണത്ത്  ലലഫത്ത്
ഇന്ഷസ്വറന്സത്ത്  മകകോര്പമറഷനന്റെ  ചേട്ടങ്ങള്.  ഒരു  വര്ഷനത  പ്രസ്വീമേണ്ഡിയയം  മേകോത്രമേകോണത്ത്
ഒടുകണ്ഡിയനതന്നതണ്ഡിനകോലകോണത്ത് സര്കകോര് ഫണത്ത് തണ്ഡിരണ്ഡിനക ലഭണ്ഡികകോനത പ്രമയകോജനരഹണ്ഡിതമേകോയണ്ഡി മപകോയതത്ത്.

ഈ  വണ്ഡിഷയയം  മകരള  നണ്ഡിയമേസഭയുനട  പബണ്ഡികത്ത്  അകക്കൗണത്ത്സത്ത്  കമണ്ഡിറണ്ഡിയുനട
പരണ്ഡിഗണനയണ്ഡിലണ്ഡിരണ്ഡിക്കുന്ന, കയംപ ത്ത്മടകോളര് ആന്റെത്ത് ഓഡണ്ഡിറര് ജനറലണ്ഡിനന്റെ 1998-99 സകോമ്പതണ്ഡിക
വര്ഷനത  റണ്ഡിമപകോര്ട്ടണ്ഡില്,  ഖണ ണ്ഡിക  6.14-ല്  പരകോമേര്ശണ്ഡിചതണ്ഡിനന്റെ  അടണ്ഡിസകോനതണ്ഡിലകോണത്ത്
തുടര്നടപടണ്ഡികള്  സസ്വസ്വീകരണ്ഡിചത്ത്  റണ്ഡിമപകോര്ട്ടത്ത്  നചേയകോന്  നണ്ഡിയമേസഭ,  കമണ്ഡിറണ്ഡി  സര്കകോരണ്ഡിമനകോടത്ത്
ആവശനനപട്ടതത്ത്.   ഉല്പകോദനപരമേലകോത  രസ്വീതണ്ഡിയണ്ഡില്  സര്കകോര്  പണയം  നചേലവഴണ്ഡിചത്ത്
സര്കകോരണ്ഡിനത്ത്  വന്  സകോമ്പതണ്ഡിക  നഷവയം  ഇന്ഷസ്വറന്സത്ത്  കമ്പനണ്ഡി  ഏജന്റുമേകോര്കത്ത്
അനനകോയമേകോയണ്ഡി പ്രമയകോജനവമുണകോകണ്ഡി എന്നകോണത്ത് സണ്ഡി.എ.ജണ്ഡി. റണ്ഡിമപകോര്ട്ടത്ത്.

പ്രസ്തുത  നഷതുക  1997-98  കകോലയളവണ്ഡിനല  ഭരണ  സമേണ്ഡിതണ്ഡി  അയംഗങ്ങളണ്ഡില്  നണ്ഡിനയം
ഈടകോക്കുന്നതണ്ഡിനത്ത്  മകകോട്ടയയം  ജണ്ഡിലകോ  പഞകോയതത്ത്  നടപടണ്ഡി  ആരയംഭണ്ഡിചണ്ഡിരുന.   സര്കകോരണ്ഡിനത്ത്
സകോമ്പതണ്ഡിക  നഷയം  ഉണകോകണ്ഡിയ തുക  പലണ്ഡിശ  സഹണ്ഡിതയം  തണ്ഡിരണ്ഡിനക  ഈടകോക്കുന്നതണ്ഡിനകോയണ്ഡി
പുറനപടുവണ്ഡിച  8-3-2018-നല സ.ഉ.(സകോധകോ.)  നയം.  649/2018/തസസ്വഭവ.  നമ്പര് സര്കകോര്
ഉതരവണ്ഡിനന്റെ  അടണ്ഡിസകോനതണ്ഡില്  തുക  ഒടുക്കുന്നതണ്ഡിനത്ത്  നസക്രട്ടറണ്ഡി  കുറകോമരകോപണ്ഡിതര്കത്ത്
മനകോട്ടസ്വീസത്ത് നല്കുകയുണകോയണ്ഡി.

2006-08-നല  നണ്ഡിയമേസഭകോ  സമേണ്ഡിതണ്ഡിയുനട  രണകോയം  റണ്ഡിമപകോര്ട്ടത്ത്  ഖണണ്ഡിക  12,  13
ശുപകോര്ശകളണ്ഡിന്മമേലുള്ള  നടപടണ്ഡി  പത്രണ്ഡിക  പരണ്ഡിമശകോധണ്ഡിചത്ത്  സമേണ്ഡിതണ്ഡിമയകോഗയം  ''കനനകോവണ്ഡിവകോഹത്ത്  ''
പദ്ധതണ്ഡി  നടപണ്ഡിലകോകണ്ഡിയതണ്ഡിനല  അപകോകത  മൂലയം  സര്കകോരണ്ഡിനത്ത്  നഷയം  വന്ന  തുകയകോയ
28,55,588  രൂപ  (12%  പലണ്ഡിശയുള്നപനട) 1997-98  കകോലയളവണ്ഡിനല ജണ്ഡിലകോ പഞകോയതത്ത്
അയംഗങ്ങളണ്ഡില്  നണ്ഡിനയം  ഈടകോകണനമേന്ന  സര്കകോര്  ഉതരവണ്ഡിന്മമേല്  സസ്വസ്വീകരണ്ഡിച
നടപടണ്ഡിയുനട നണ്ഡിലവണ്ഡിനല സണ്ഡിതണ്ഡി സയംബനണ്ഡിചത്ത് അധണ്ഡികവണ്ഡിവര പത്രണ്ഡിക ലഭനമേകോകണനമേന്നത്ത്
ആവശനനപട്ടണ്ഡിരുന.   തുക  ഈടകോക്കുന്നതണ്ഡിനത്ത്  നലണ്ഡിയ  ഉതരവത്ത്  നടപണ്ഡിലകോക്കുന്നതണ്ഡിനത്ത്
നടപടണ്ഡികള് ആരയംഭണ്ഡിചണ്ഡിരുന.

അമത  സമേയയം,  തുക  ഈടകോക്കുന്നതത്ത്  ഒഴണ്ഡിവകോകണ്ഡി  നല്കണനമേന്നത്ത്  അഭനര്തണ്ഡിചത്ത്
നണ്ഡിരവധണ്ഡി നണ്ഡിമവദനങ്ങള് സര്കകോരണ്ഡിനത്ത് ലഭണ്ഡിചണ്ഡിരുന.  1995-2000 കകോലയളവണ്ഡിനല മകകോട്ടയയം
ജണ്ഡിലകോ പഞകോയതത്ത് പ്രസണ്ഡിഡണകോയണ്ഡിരുന്ന ശസ്വീ.  എബ്രഹകോയം മേകോതല്യുവയം അന്നനത മേറത്ത് ജണ്ഡിലകോ
പഞകോയതത്ത്  അയംഗങ്ങളുയം  നണ്ഡിമവദനങ്ങള്  സമേര്പണ്ഡിചണ്ഡിരുന.   ജണ്ഡിലകോ  പഞകോയതത്ത്
പ്രസണ്ഡിഡണകോയണ്ഡിരുന്ന  ശസ്വീ.  എബ്രഹകോയം  മേകോതല്യു,  സമേര്പണ്ഡിച  നണ്ഡിമവദനതണ്ഡില്
ചൂണണ്ഡികകോണണ്ഡിക്കുന്നതത്ത്  അന്നനത  പകോനണ്ഡിയംഗത്ത്  മബകോര്ഡത്ത്  അയംഗമേകോയണ്ഡിരുന്ന  മഡകോക്ടര്
ഇക്ബകോല് ഉദ്ഘകോടകനകോയ വണ്ഡികസന നസമേണ്ഡിനകോറണ്ഡില് അവതരണ്ഡിപണ്ഡിചതുയം ജണ്ഡിലകോ ആസൂത്രണ
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സമേണ്ഡിതണ്ഡി പകോസകോകണ്ഡിയതുമേകോയ പദ്ധതണ്ഡിയകോണണ്ഡിനതനയം സമേണ്ഡിതണ്ഡിയണ്ഡില് സര്കകോര് മനകോമേണ്ഡിനണ്ഡിയകോയ
മഡകോക്ടര്  മജകോസത്ത്  ചേകോത്തുക്കുളയം  പദ്ധതണ്ഡി  നടപണ്ഡിലകോമകണതകോനണന്നത്ത്  മരഖകോമൂലയം  തനന്ന
അഭണ്ഡിപ്രകോയനപട്ടണ്ഡിരുനനവനമേകോണത്ത്.  1998 മേകോര്ചത്ത് 31-നത്ത് മുന്പത്ത് പ്രസ്വീമേണ്ഡിയയം അടചകോല് മേകോത്രമമേ
1997-98  വര്ഷനത  മബകോണസത്ത്  മപകോളണ്ഡിസണ്ഡി  ഉടമേകള്കത്ത്  ലഭണ്ഡിക്കുകയുള്ളൂനവന്നതണ്ഡിനകോല്
പദ്ധതണ്ഡിയുനട  ഒന്നകോയം  പ്രസ്വീമേണ്ഡിയയം  നണ്ഡിര്വ്വഹണ  ഉമദനകോഗസനകോയ  ജണ്ഡിലകോ  പഞകോയതത്ത്  നസക്രട്ടറണ്ഡി
മവഗതണ്ഡില് അടയ്ക്കുകയകോണുണകോയനതനയം ഈ സമേയതത്ത് ആരണ്ഡില് നണ്ഡിനയം തടസ വകോദനമേകോനയം
ഉണകോയണ്ഡിനലനയം നണ്ഡിമവദനതണ്ഡില് പറയുന.  കൂടകോനത അന്നനത രകോഷ്ട്രപതണ്ഡിയകോയണ്ഡിരുന്ന
ശസ്വീ.  നക.ആര്.  നകോരകോയണനന്റെ  ബഹമേകോനകോര്തയം  എസത്ത്.സണ്ഡി./എസത്ത്.റണ്ഡി.  വണ്ഡിഭകോഗങ്ങള്കകോയണ്ഡി
സകോയണ്ഡിയകോയ ഒരു പദ്ധതണ്ഡിനയങണ്ഡിലുയം വണ്ഡിഭകോവനയം നചേയണനമേന്നത്ത് തമദ്ദേശസസ്വയയംഭരണ വകുപത്ത്
നണ്ഡിര്മദ്ദേശണ്ഡിചണ്ഡിരുന്നതകോയുയം  നണ്ഡിമവദനതണ്ഡില്  പറയുന.   ലലഫത്ത്  ഇന്ഷസ്വറന്സത്ത്
മകകോര്പമറഷനണ്ഡില്  അടച  പണയം  തണ്ഡിരണ്ഡിനക  ലഭനമേകോക്കുന്നതണ്ഡിനത്ത്  ജണ്ഡിലകോ  പഞകോയതത്ത്
ആവര്തണ്ഡിചത്ത്  ആവശനനപട്ടണ്ഡിരുനനവങണ്ഡിലുയം  ഒരു  തവണ  മേകോത്രയം  അടച  പ്രസ്വീമേണ്ഡിയയം  തുക
തണ്ഡിരണ്ഡിനക നല്കകോന് അവരുനട മപകോളണ്ഡിസണ്ഡി ചേട്ടങ്ങള് പ്രകകോരയം അനുവദനസ്വീയമേല എന്നകോണത്ത്
ലലഫത്ത്  ഇന്ഷസ്വറന്സത്ത്  മകകോര്പമറഷന്  അറണ്ഡിയണ്ഡിചണ്ഡിട്ടുള്ളതത്ത്.   ഈ  സകോഹചേരനതണ്ഡില്
വണ്ഡിഷയതണ്ഡിന്മമേലുള്ള എലകോ നടപടണ്ഡികളുയം നണ്ഡിര്തണ്ഡി നവചത്ത്  തങ്ങനള ബകോധനതയണ്ഡില് നണ്ഡിന്നത്ത്
ഒഴണ്ഡിവകോകണനമേന്നകോണത്ത് നണ്ഡിമവദനങ്ങളണ്ഡിനല ആവശനയം.

ജനകസ്വീയകോസൂത്രണതണ്ഡിനന്റെയുയം  വണ്ഡിമകനസ്വീകൃതകോസൂത്രണതണ്ഡിനന്റെയുയം  ലശശവദശയകോയ
1995-2000  കകോലഘട്ടങ്ങളണ്ഡില്  വണ്ഡികസന  പദ്ധതണ്ഡികളുനട  നണ്ഡിര്വ്വഹണയം  നണ്ഡിരവധണ്ഡി
ബകോലകോരണ്ഡിഷതകള്  നണ്ഡിറഞതകോയണ്ഡിരുന.   വനക്തമേകോയ  മേകോര്ഗ്ഗനണ്ഡിര്മദ്ദേശങ്ങളുയം  ചേട്ടങ്ങളുയം
ഉതരവകളുയം സര്ക്കുലറുകളുനമേലകോയം Trial and Error Method രൂപതണ്ഡില് ഉരുതണ്ഡിരണ്ഡിഞത്ത്
വരുന്ന കകോലഘട്ടമേകോണത്ത്  പ്രസ്തുത സമേയയം.  പുതണ്ഡിയതകോയണ്ഡി രൂപയം നകകോണ സയംവണ്ഡിധകോനമേകോയ
തമദ്ദേശസസ്വയയംഭരണ  സകോപനങ്ങളണ്ഡിനല  പദ്ധതണ്ഡി  നടതണ്ഡിപണ്ഡിനത്ത്  സസ്വസ്വീകരണ്ഡിമകണ
നടപടണ്ഡിക്രമേങ്ങള്  സയംബനണ്ഡിചത്ത്  സുവനക്തമേകോയ  പദ്ധതണ്ഡി  നണ്ഡിര്വ്വഹണ  മേകോര്ഗ്ഗ  മരഖകള്
നണ്ഡിലവണ്ഡിലുണകോയണ്ഡിരുന്നണ്ഡില.   അതണ്ഡിനകോല് തനന്ന ജനപ്രതണ്ഡിനണ്ഡിധണ്ഡികള്ക്കുയം  ഉമദനകോഗസര്ക്കുയം
പദ്ധതണ്ഡി  നടതണ്ഡിപണ്ഡില്  ധകോരണ  കുറവണകോയണ്ഡിരുന.   ത്രണ്ഡിതല  പഞകോയതത്ത്  രകോജത്ത്
സയംവണ്ഡിധകോനതണ്ഡിനന്റെ  പ്രകോരയംഭ  വര്ഷങ്ങളണ്ഡില്  സകോമ്പതണ്ഡിക  വര്ഷകോനനതണ്ഡില്  വണ്ഡികസന
പദ്ധതണ്ഡികളുനട പദ്ധതണ്ഡി പണയം നചേലവഴണ്ഡികകോനത നഷനപട്ടത്ത് മപകോകുന്നതത്ത് ഒഴണ്ഡിവകോകകോന് പല
പദ്ധതണ്ഡികളുയം മവഗതണ്ഡില് നണ്ഡിര്വ്വഹണ്ഡിമകണണ്ഡി വന്നണ്ഡിട്ടുണത്ത്.

കുറകോമരകോപണ്ഡിതരകോയ  ജണ്ഡിലകോ  പഞകോയതത്ത്  അയംഗങ്ങള്  ആരുയം  തനന്ന  പദ്ധതണ്ഡി  വഴണ്ഡി
വനക്തണ്ഡിഗത  സകോമ്പതണ്ഡിക  ആനുകൂലനയം  മനടുകയുണകോയണ്ഡിട്ടണ്ഡില.  പദ്ധതണ്ഡി  തുക
ലകമേകോറണ്ഡിയണ്ഡിട്ടുള്ളതത്ത്  ലലഫത്ത്  ഇന്ഷസ്വറന്സത്ത്  രയംഗനത,  മകന  സര്കകോര്
നണ്ഡിയന്ത്രണതണ്ഡിലുള്ള  ഒരു  പ്രമുഖ  മകന  നപകോതുമമേഖലകോ  സകോപനമേകോയ  ലലഫത്ത്
ഇന്ഷസ്വറന്സത്ത് മകകോര്പമറഷനണ്ഡിമലകകോണത്ത്.  സദുമദ്ദേശപരമേകോയണ്ഡി പട്ടണ്ഡികജകോതണ്ഡി  /  പട്ടണ്ഡികവര്ഗ്ഗ

938/2023.
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വണ്ഡിഭകോഗതണ്ഡിനല  നപണ്കുട്ടണ്ഡികളുനട  ഉന്നമേനതണ്ഡിനകോയണ്ഡി  വണ്ഡിഭകോവനയം  നചേയ്ത  പദ്ധതണ്ഡി,
നടതണ്ഡിപണ്ഡിലുണകോയ ആസൂത്രണമേണ്ഡിലകോയ്മ മൂലയം പരകോജയനപടുകയകോണുണകോയതത്ത്. വണ്ഡിഷയതണ്ഡില്
സര്കകോര്  നണ്ഡിര്മദ്ദേശപ്രകകോരയം  നടതണ്ഡിയ  വണ്ഡിജണ്ഡിലന്സത്ത്  അമനസ്വഷണതണ്ഡിലുയം  സമേകോനമേകോയ
നണ്ഡിഗമേനമേകോണുണകോയണ്ഡിട്ടുള്ളതത്ത്.  മേനനഃപൂര്വ്വമേലകോനത  സയംഭവണ്ഡിച  സകോമ്പതണ്ഡിക  നഷമേകോയതണ്ഡിനകോല്
കുറകോമരകോപണ്ഡിതര്നകതണ്ഡിനര സണ്ഡിവണ്ഡില് /  ക്രണ്ഡിമേണ്ഡിനല് /  വകുപത്ത് തല നടപടണ്ഡി ആവശനമേണ്ഡിനലന്നകോണത്ത്
വണ്ഡിജണ്ഡിലന്സത്ത് വകുപണ്ഡിനന്റെ ശുപകോര്ശ എന്നകോല് വണ്ഡിഷയയം പബണ്ഡികത്ത് അകക്കൗണത്ത്സത്ത് കമണ്ഡിറണ്ഡിയുനട
പരണ്ഡിഗണനയണ്ഡിലകോയതണ്ഡിനകോല് സമേണ്ഡിതണ്ഡികത്ത് മേകോത്രമമേ തസ്വീരുമേകോനനമേടുകകോന് സകോധണ്ഡിക്കുകയുള്ളൂ.

ഈ സകോഹചേരനതണ്ഡില് നണ്ഡിമവദനതണ്ഡിനല ആവശനയം പരണ്ഡിഗണണ്ഡിചനകകോണത്ത് സര്കകോരണ്ഡിനത്ത്
സകോമ്പതണ്ഡിക  നഷയം  ഉണകോയതകോയണ്ഡി  ഓഡണ്ഡിറണ്ഡില്  കനണതണ്ഡിയണ്ഡിട്ടുള്ളതുയം  പബണ്ഡികത്ത്
അകക്കൗണത്ത്സത്ത്  കമണ്ഡിറണ്ഡിയുനട  പരണ്ഡിഗണനയണ്ഡിലുള്ളതുമേകോയ  ഈ  വണ്ഡിഷയതണ്ഡില്  ആമരകോപണ
വണ്ഡിമധയരകോയ  മകകോട്ടയയം  ജണ്ഡിലകോ  പഞകോയതത്ത്  മുന്  അയംഗങ്ങളുനട  മപരണ്ഡില്  ബകോധനതയകോയണ്ഡി
നണ്ഡിശ്ചയണ്ഡികനപട്ട,  തണ്ഡിരണ്ഡിനക  ഈടകോകകോനുള്ള  തുക  ഒടുക്കുന്നതണ്ഡിനത്ത്  ഇളവത്ത്  നല ത്ത്കകോനകോകുമമേകോ
എന്നതത്ത്  പരണ്ഡിഗണണ്ഡികണനമേന്നത്ത്  ബഹമേകോനനപട്ട  പബണ്ഡികത്ത്  അകക്കൗണത്ത്സത്ത്  കമണ്ഡിറണ്ഡിമയകോടത്ത്
അഭനര്തണ്ഡിക്കുന.

The Committee approved the above reply received from the department.

Recommendation

(Sl. No.4, Para No. 17)

The Committee understands that  Plan funds of  7.79 crores for  1997-98₹

diverted by Grama / Block Panchayaths for the purchase of photocopiers remained

blocked with Government till date.  The Committee notices that while funds are so

blocked,  the  Grama  /  Block  Panchayats  incurred  substantial  expenditure  on

photocopying.

Recommendation

(Sl. No.4, Para No. 18)

The Committee opines that during the period when decentralization process

was  started  blocking  up  of  such  huge  amount  belonging  to  Grama  /  Block

Panchayat Government is not conductive to the development process.
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Recommendation

(Sl. No.4, Para No. 19)

The  Committee,  therefore,  opines  that  the  department  should  take  up  the
instant  case  as  a  case  study  and  to  analyse  the  reasons  for  the  failure  in
implementation  of  the  schemes  in  defend  and  prepare  a  report  incorporating
suggestions if any, for future guidance and forward the same to the Committee at
the earliest.

Action Taken

The proposal for a Centralised Purchase of photocopiers was pursued on the

assumption that  when a  bulk purchase  is  resorted,  the  cost  would  come down

substantially.  This sort of Centralized Purchase has not been resorted subsequently.

Though the  funds were  blocked for  some time,  the  same was  refunded to the

Grama / Block Panchayats.

Vigilant care is being taken up for no such happenings in future.

Recommendation

(Sl. No. 5, Para No. 23)

The Committee understands that the District Panchayat, Wayanad approved

construction  of  750  houses  for  homeless  Scheduled  Tribes  beneficiaries  in  24

grama panchayats under People's Plan Campaign 1997-98 and the construction was

entrusted with Nirmithi Kendra.  The Committee notices that even after 8 years,

construction of 161 houses is still pending and 16 houses are yet to be started.  The

Committee notes that the poor financial capacity of the tribal people and treasury

restrictions attributed very much to the delay in the construction of houses.  As a

result many people were rendered homeless or forced to live in unfinished houses

in which they could not stay.  The Committee recommends that the funds provided

for housing schemes to tribals should be distributed in time and the item should be

exempted from all treasury restrictions.
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Recommendation

(Sl. No. 5, Para No. 24)

The Committee recommends that all the houses sanctioned under the scheme

should be physically verified and necessary action should be taken to complete the

construction of remaining houses.  The Committee recommends that the funds for

implementing ongoing housing schemes for STs if available should be utilised for the

completion of the houses under People's Plan Campaign 1997 and the Department

should ensure proper monitoring while implementing such schemes in future.

Recommendation

(Sl. No. 5, Para No. 25)

The Committee observes that not only in the instant case but also in many
schemes, non-release of funds in proper time cause hindrance to the realisation of
schemes.   The  Committee  recommends  that  arrangements  should  be  made  to
distribute the funds provided for housing schemes in time and to exempt it from
treasury ban permanently.

Action Taken

675  houses  out  of  750  houses  to  Tribal  people  allotted  in  24  Grama
Panchayats under TSP during 1997-98 Wayanad Jilla Panchayat Annual Plan were
completed.   The  balance  75  beneficiaries  were  included  in  the  EMS  Housing
Scheme.

Recommendation

(Sl. No. 6, Para No. 29)

The  Committee  understands  that  the  proposal  of  Zilla  Panchayats  to
implement Mini Hydel Projects under the People's Plan Campaign in most sites
was a flop.  The Committee notices that in the instant cases, the Zilla Panchayat
had deposited huge amount with KSEB even before preparing a detailed Project
Report, thereby causing blocking of funds with KSEB for long time and affecting
the implementation of many other projects.
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Recommendation

(Sl. No. 6, Para No. 30)

The Committee observes that as Kerala State does not have big rivers like the

neighbouring states, it is more viable and economic to have micro-hydel projects

instead of huge hydel projects.  Hence the idea of generating captive power by the

panchayats through micro-hydel projects is a very novel one.  The Committee feels

that  the  KSEB  should  study  and  concentrate  on  the  implementation  of  such

projects.  Hence Committee recommends that a well defined policy regarding the

setting up of micro-hydel projects and the generation, transmission and distribution

of power generated by such micro-hydel projects should be formulated.  The KSEB

should be geared up for preparation and execution of such projects.

Action Taken

The Government of Kerala has formulated guidelines for SHP in the year

2002 and was amended later in the year 2003 and 2006.  There is no policy or

guideline  specific  to  Micro  Hydel  Projects  either  with  KSEB  or  Government.

However  the  prevailing  guidelines  on  SHP can  be  made  applicable  to  micro

projects as the lower capacity limit of SHPs are not defined.  It is learned that draft

on the Micro Hydel policy was under discussion for sometime during 2006, but the

same was not finalised or approved by the Government.

The  Nodal  Agency  designated  for  implementing  Small  Hydel  Projects  is

Energy Management Centre (EMC) and Micro Hydro Project is ANERT.  After

getting approval /  allocation of projects from the nodal agencies,  the developer

approaches KSEB for entering into PPA at the rate fixed by KSERC.  The approval

for power evacuation, interconnecting and synchronizing the projects with the grid

is also given by KSEB.

Small  Hydropower  projects  were  allotted  to  Local  Self  Government

Institutions since 1998.   Only the Palakkad District  Panchayat  executed Power

Purchased Agreement with KSEB for Meenvallom SHP (3MW) and the project is

nearing completion.
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The KSEB is  also promoting the  developers  in  the  generation of  captive

power through Micro Hydel Projects.  The Mankulam Grama Panchayat in Idukki

District completed the Mankulam Micro Hydel Project – 110 KW during 2004.

The stand alone project fed nearly 350 Nos. of domestic  consumers of Mankulam

Grama Panchayat till 2006.  Subsequently K.S.E. Board extented 11 KV network to

Mankulam Panchayat under RGGVY Scheme.  The  hydro generator could not be inter

faced  with K.S.E.  Board  grid  and  was  idling  thereafter.   M/s  Hydropower,

Kothamangalam arranged revamping and  grid  interfacing  of  Mankulam Project

through Energy Management Centre.  Technical approval from grid connectivity is

under the consideration of Board.

M/s Hydropower has also approached KSEB for installation of micro turbine

(65 hp) at Kanjiraveli near Neriamangalam in Idukki District.  They have already

installed  20  KW  micro  turbine  project  at  Muthamkuzhi,  Kothamangalam  and

injecting power to KSEB grid.

KSEB provide all technical support to the developers in the case of Small,

Mini and Micro-hydel projects.

Recommendation

(Sl. No. 7, Para No. 32)

The Committee desires to be furnished with the current status of the deposit

works taken up under the rural electrification of colonies.

Action Taken

As per the report  received from Deputy Chief Engineer.   Electrical  circle

Kozhikode  and  Vadakara,  rural  electrification  work  under  Peoples  Planning

Programme  (1997-98)  for  electrifying  the  56  colonies  in  Kozhikode  District

mentioned in the 2nd report of PAC (2006-08) amounting to  159.92227 Lakhs₹

have been completed.
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Recommendation

(Sl. No. 8, Para No. 36)

The Committee has  come to understand  that  there is  a  growing tendency

among the local bodies to acquire land without having a clear cut vision or policy

in its  utilisation.  Often such lack of  vision or  policy in the utilisation of land

acquired  results  in  idling  of  land  and  locking  up  of  capital.   The  Committee

therefore recommends that proper guidelines regarding the utilization of the land

acquired for specific purposes by panchayats should be issued by LSGD.

Action Taken

Government issued the circular No. 48270/RC1/11/LSGD dated 22-6-2012,

the guidelines. (Annexure)

Thiruvananthapuram,          SUNNY JOSEPH,

10th August 2023.                Chairman,

                           Committee on Public Accounts


